
CENTRAL MDP1INISTRATIVE TRIBUNAL 
2LCUTTA BENCH 

N.. P.A.553 of 1998 
(rLA.283 wr 1995) 

Oats of Urer ; 8.1.1999 

Present ; Hon'bj. Plr.Justjc. S.N.fjljck, 	ice..Chajrman. 

Hcn'ble 	 Alminjetrative Member..  

bAIDYAfiATH SINGH 

Vs. 

UNION OF INDIA & OR s. 
(EASTERN RAILwAY) 

For, the applicant : Pk.Asit Banerjoet counsel. 
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- 	
.. 	 _QRER 

S.N.Flljck, J.C• 

In this ijA,, the applicant prays for r,storatj,, of 
J,A.283 Of 1996 (Jich was lismissel for Sefault an the..Iat, 
if almlgsjin hearing on 29.10.1998. 

It is submiitt,I by (t.A 3it Banerj.e, lI.aivocat.  an  rican 
fer th. applicant that Iwo to hi5 illne5s he csull not ottenl 
the c.srt on the said Sate  and preciel with the matter. it Is  
further sulmitteu by P.Ranerjee that copy of the P.A. has been 
smrvel upon the ll.cil for the °ppesit. party. However, nine 
has appar.a tolay. 

Censilening the sum1sgisn of the 11 .ceunsel for the 
. 	applicant, we at, 8ati5fisI that the applicant was proviSoS 

by sufficient caus, from attenling this Tribunal an the Sate of 
hearing. 

4. 	Accariginglyt the crIer eat.0 29.10.1998 is recallelanl the 
U.A. be rester,d to its original file and nuti*r. The D.A. be 
li5t.I far almjssjen hearing en 22.3.1999, 	Plr.A'sit k3anrrjee is 
Sirectel to jfsrm the lI.C*jflssl for the ruspinsents ab*.jt the 
n.steratisn, 

1,A.553 of 1998 stanl s  Ilgpisf. N. •rSer is pass S 
as to c s ts.. 	- 

- 	 . 	- 

- P. singh) 	 . . 	- (S.Nlick) 
AIministratjva Ilembsr 	. 	Vice-Chairman 


